
	

V 	 : 	NAL ORDER 
05-05-1988 

CENTRAL ADMINIS T4?ATIVE TRIBUNAL 
LADRAS_BENCH 

0i ginal APPlication No.215/87 

N,S.Anj]. Kurrtar, 
Ulskilled Labourer, 
Naval Base, 

V 

V 

 Cochi 	 Applicant 

Versus 

1. The Flag OfficerCommanding 	 V 	 V 

• in Chief, Headquarters, 	V 	

V 	
V 

Southern Maval Command, 

V 

ccjit! 	 J 
• 2. The Union of India, represented 	V 

by the Secretary to Government, 

( 	
Ministry for Defence, 
New Delhi. 	 -- Respondents 

V 	 N/s M.Ramachandran & 
PV Abraham 	- - Ccunsel for applicant 

Shri P.V.Madhavan Nambjar, 

	

•Sr.CGSC 	 - - Counsel for resporilents 	S 

ORAM 	
V 	 V 

V 	 inb]e Shri P.Srinivasan - Admve.Mernter 
& 

Hori'ble Shrj G.Sreedhara Nair Judicial Member 

ORDER 
(Pronounced by Shri G.Sreedharan NáirJudiial Member) 

S 	 The applicant was engaged for work in the 

category of Unskilled Labourer fron 30.12.81 onwards 

V 

	

	 in the Naval Base. V He was being engaged dtring 

different spells, the last of which was on 2.8.85. 

V 	 He has filed this application as he has not been 

gaged thereafter. He prays for a direction to the 

V 	respondents to give him engagement. 

- 

V 	 F 



a 

I 
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In the reply filed by the resporñents it 

is stated that employment of labourers for immediate 

requirements of short duration is made from individuals 

sponsored by the Employment Exchange, and the applicant 

was being engaged on such sponsorship. It is stated 

that as the applicant had not been sponsored after 

2nd August, 1985 he has not been employed again. 

It is also poinEed, out that thereafter the applicant 

had crossed the upper age limit fr employment as Un-

skilled Labourer. 

It is not disputed that the emp1oyment of 

the applicant during the various spells referred to 

	

in tne.application 	n the besis of the sponsor-. 

ship from the Employment xchange. As such when his 

name was not sponsored after Auqust, 1985 the applicait 

cannot insist that he is to be given continued enploy-

ment. It is to be noted that the respondents have a 

case that after August, 1985 the applicant was 

beinc sponsored since he crossed the upper age limit 

prescribed for the post. 

It follows that the application is devoid 

of merit. It is dismissed. 

	

(P.Srinivasan) 	 (G.Sreedharan Nair) 

	

Admve.Mnber 	 - Judicial Member 
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